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OPEN COURT 

CBNTRAL ADNU:.NISTBATIVE T IBlJNAL 

ALLAfW3rlD BENCH : ALLAHABAD. 

Civil Misc. Contempt Petition No.113 of 2003. 

In 
Original Application No .41 of 2001. 

Allahabad this the 07tlL..J!9_y_ 9f_J).f.~9.b~..F....a.... ?003. 

Hon 'b Ie Mr.Justice R.R.K. Trivedi, V .c. 
Hon 'ble ~Jlr.D.R.,_Tiw~~J.ie.!Jlbe_;;..A. 

Suraj iv\31 Neena 
S/o Sri Prabhati Lal n..ieena, . 
R/o Dila Ram Pala~e, Camel's Back Bo ad , 
Kur Ld , k'lussoorie and at present working as 
Jelephone Operator in Telephone Exchange, 
Mussoorie Off ice of the General .M:mager, 
Teie phone Department, De hr adun, · 

•••••••• Applicant. 

(By Advocate: Sri p.c. Shukla) 

Versus. 

Sri B .K. Shukla 
Chief General Manager, 
U.P. Te lee om Ci.re le (E) • 
Lucknow (U .p) 

•••••••• Respondent. 

(By Advocate : ) 

ORDE.B. ........ .._ _ 
(By Hon 'ble ~):.Justice R •. u..K. Trivedi, V .c.) 

1,ie have heard Sri p.c. Shukla learned counsel 

for the applicant. 

2. This application has been filed for punishing 

the respondents for wilful disobedience of the order 

dated 30.10.2001 passed in 0./'\. No.41 of 200 , in 

wh:i'.ch the direction was to decide the representation.· 

Ouring this period, the telecommunication deJartment 

has been converted into a Corporation known as 



- 2 - 

Bharat Sanchar Nigam Ltd. (In short B.S.N.L.) and services 

of the group •c • and -0 • employee ha~~n absorbed in 

tre Cci:>rporation. This Tribunal has no jurisdiction to 
hear the dispute against B .s .N. L., as no not.if ic at ion has 

been issued by Central Goverrnrent under Section 14 (2) of 

Administrative Tribunal Act il985, conferring the 

jurisdiction on this Tribunal. 

2. Considering this aspect, we are of the view that 
'--""· ~d. "'~ r;,-o v--... 

the action for corrte mpt1~n.1 uid Rot be taken .by the 
Trib-µnal. Contempt Application is rejected with the 

liber.ty to the applicant to raise his grievance before 

the appropriate forum in accordance with law~ 

No order as to costs, 

M?rnber-A. Vice-Chairman • 

. Manish/- 


